
THE GAUHAII HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

NOTIFICATION NO.41
Dated: Guwahati, the 7th of June, 2024

In line with the "Action plan for Arrears Reduction in District
Judiciary (APAaR-DJ)" prepared by the ,'Committee for Model Case Flow

Management Rules for Trial Courts, District Appellate CouttE High Courts and to
suggest a plan for reduction of arrears in the High Courts and District Courts,, of
the Hon'ble Supreme Couft of India, the Hon'ble Gauhati High Court has been

pleased to introduce the "Action Plan for Arrears Reduction in District
Judiciary (APAaR-DJ)" as outlined below.

ACTION PLAN FOR ARRE RS REDUCTION IN DISTRICT JU ICIARY

I

(APAaR-DJ)

FORMATION OF DISTRICT CASE MANAGEMENT COMMITTEE

A District Case Management Committee shall be established in each

district by 15-06-2024.

1.1 m stti.rrl .rf ilra D'ctn .i at.a Mt ,rlahrair+ a^ rril+aa

(i)

( ii)

n

The District & Sessions Judge concerned as the Chairman.

The District & Sessions ludge shall nominate (as deemed fit and

proper) as Members of the District Case Management Committee:

(a) The Principal Judge, Family Court and/or Member, MACT (only

in districts where there are Family Courts and/or Motor

Accident Claims Tribunals); andlor,

(b) The Special ludge (CBI / Assam); and/or,

(c) The Addl. District & Sessions Judge; and/or,

(d) The Civil Judge (Sr. Div.); and/or

(e) The Chief Judicial Magistrate; andlot,

(f) The Secretary, District Legal Services Authority, and/or,

(g) The Principal Magistrate, Juvenile Justice Board.
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1.2 Frrnr.iia ns of the District Case M ment mmtt n fn ftoa

(i) Identification of all 10 I 20 I 30 years old cases (civil / criminal /
LAC / MACT i POCSO / family disputes) (as on 31-12-2023) and

taking into account all those cases fall in this category (as on 01-

01-2025) and preparation of a list of such cases by such Courts.

(ii) Identification of all interim applications / execution cases pending

since the last 3 months and above and preparation of a list of such

cases by such Courts (such lists shall have to be updated from

time to time).

(iii) Preparation of a list of old / targeted cases where there is a stay

order of the Gauhatl High Court / Supreme Court of India and

thereafter, forwarding the same to the Registrar (Judicial) every

month for taking appropriate directions from Hon'ble Arrear

Committee to facllitate the progression. The list is to be furnished

only by e-mail at actionplan.ghc@gmail.com.

(iv) Reporting to the Gauhati High Couft highlighting the dearth of

Public Prosecutor if such cases arise.

(v) In addition to the above functions, the District Case Management

Committee shall be at liberty to adopt any other measure for

disposal of old pending cases taking into account the

circumstances in existence in the respective district for the

successful implementation of the Action Plan.

1.3 OoerationFramework

1.3(A) Phase - I (June to Julv. 2024)

(i) Formation of District Case Management Committee in each district

by 15-06-2024.

(ii) Preparation of lists of targeted cases for each Court for forwarding

to the Registrar (Judicial), Gauhati High Court, by e-mail at

action pla n. ghc@ gma i l.com.

(iii) Displaying the list in Notice Board of the respective Courts'
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(iv)

(v)

Fixing timelines for disposal of such cases after consultation with

the Judicial Omcers / Advocates.

Physical verification of cases and reconciling with the National

Judicial Data Grid / CIS as expeditiously as possible.

Indentifoing undated cases.

Reconstitution of records of lost / misplacec / unt:raceable case

files.

Equitable distribution of oldest cases.

Appointment of Nodal Officers from the l,olice (for processes) and

the Revenue Department (for survey / pr3paration of final decree).

1.3(B) Phase - II (August to December, 2O24)

(viii)

(ix)

(vi)

( rii)

(i)

(ii)

(i)

(ii)

Disposal of all cases which are l0 I Z0 I 30 years old.

Identification and disposal of:

(a) 50 oldest cases (25 civil and 25 criminal cases) by all

regular Courts.

(b) 100 oldr:st cases (by Family Courts / Commercial Courts /
Juvenile Justice Boards).

(c) 50 oldest POCSO cases (by exclusive pOCSO Courts).

(d) 25 oldest Prevention of Corruption Act cases (CBI / State).

(e) 100 oldest Land Acquisition Act cases.

(f) 200 oldest Motor Accident Claims cases (by Motor Accident

Claims Tribunals) and 100 cases by regular Courts.

(g) 300 oldest Negotiable Instruments Act cases.

(h) 20 oldest execution cases.

1.3(C) Phase - III (Januarv to June. 2O25)

Disposal of all cases which are 10 years and more old.

Identification and disposal of cases as at phase - II, i.e.:

(a) 50 oldest cases (25 civil and 25 criminal cases) by all

regular Courts.

(b) 100 oldest cases (by Family Courts / Commercial Courts /
Juvenile Justice Boards).
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(c) 50 oldest POCSO cases (by exclusive POCSO Courts).

(d) 25 oldest Prevention of Corruption Act cases (CBI / State).

(e) 100 oldest Land Acquisition Act cases.

(0 200 oldest Motor Accident Claims cases (by by Motor

Accident Claims Tribunals) and 100 cases by regular

Courts.

(g) 300 oldest Negotiable Instruments Act cases.

(h) 20 oldest execution cases.

The above "Action Plan for Arrears Reduction in District Judiciary

(APAaR-DJ)" shall come into effect immediately and shall be followed in
addition to Order No. 24 dated 24-04-2013 and Order No. 24(A) dated

2O-O5-2OL7 issued earlier by the Hon'ble Gauhati High Court and

enclosed herewith.

By Order,

Sd/- S. Dhar

Memo No. HC.IIULOl2O24l245L-24StlG dated 7th June,2024
Copy to:

1

2

3. The Secretary to the Govt. of Nagaland, Law & Justice Department,

Kohima.

4. The Secretary to the Govt. of Mizoram, Law and Judicial Department,

Aizawl.

5. The Secretary to the Govt. of Arunachal Pradesh, Law, Justice and

Legislative Depaftment, Itanagar.
6. The Director General of Police, Assam / Nagaland I Mizoram I

Arunachal Pradesh.

(He is reguested to circulate the Notification amongst the
Officers in his respective State).

7. The Registrar (Vig. / Admn. / Estt.), Gauhati High Court, Guwahati'

8. The Registrar-cum-Principal Secretary to Hon'ble the Chief Justice,

Gauhati High Court, Guwahati.

9. The Registrar, Gauhati High Coud, Kohima Bench, Kohima/ Aizawl

Bench, Aizawl/Itanagar Permanent Bench, Yupia.

. The Secretary General, Supreme Court of India, Guwahati.

. The L.R. & Secretary to the Govt. of Assam, Judlcial Department,

Janata Bhawan, Guwahati.
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(He is reguested to circulate the Notifiation amongst the
-ludicial Officerc of his respective State).

10. The District & Sessions Judge,
Bajali / Baksa / Barpeta / Biswanath / Bogaigaon / Cachar I Chirang I
Charaideo / Darrang / Dhemaji / Dhubri / Dibrugarh / Dima Hasao /
Goalpara / Golaghat / Hailakandi I Holai lJorhat / Kamrup / Kamrup
(lt4) / Karbi Anglong / Karimganj / Kokrajhar / Lakhimpur I Majuli I
Morigaon / Nagaon / Nalbari / Sivasagar / Sonitpur / South Salmara-
Mankachar / Tinsukia / Udalguri / West Karbi Anglong.

(He / She is reguested to circutate the Notification
amongst the.rudicial Offierc under his / her jurtsdiction).

11. The Secretary, Gauhati High Court Legal Services Committee.
12. The Member Secretary, Assam State Legal Services Authority /

Nagaland State Legal Services Authority / Mizoram State Legal
Services Authority / Arunachal Pradesh State Legal Services Authority.

(He / She is requested to inform all the crade-If & fif
Judicial Officerc under his / her antrol about this
lvotiftcation).

13.The Principal Judge. Family Court, Barpeta / Cachar / Dhubri /
Kamrup (M) No. 1, No. 2 & No. 3 / Natbari .

(He / She is requestd to inform ail the Offiers under his
/ her control about this Notification).

14. The Presiding Officer, Industrial Tribunal, Guwahati / Dlbrugarh /
Cachar.

15. The Member, MACT, Barpeta / Cachar / Dhubri / Goalpara / Kamrup I
Kamrup (M) No. 1, 2 & 3 / Nagaon / Nalbari / Sonitpur.

16. The Presiding Officer, Labour Court, Dibrugah / Kamrup (M).
17. The Special Judge-cum-Judge, Designated Court, Assam.
18. The Special Judge, Assam.

19. The Special Judge, NDPS Court, Guwahati, Assam.
20. The Special Judge, CBI & NIA, Guwahati, Assam.
21. The Special Judge, CBI, Addl. Court No. l, 2 & 3, Guwahati, Assam.
22. The Chief Judicial Magistrates of Assam.

Bajali / Baksa / Earpeta / Biswanath / Bogaigaon / Cachar / Chirang /
Charaideo / Darrang / Dhemaji / Dhubri / Dibrugarh / Dima Hasao /
Goalpara / Golaghat / Hailakandi I Hojai lJorhat / Kamrup / Kamrup
(M) / Karbi Anglong / Karimganj / Kokrajhar / Lakhimpur / Majuli /
Morigaon / Nagaon / Nalbari / Sivasagar / Sonitpur / South Salmara_
Mankachar / Tinsukia / Udalguri / West Karbi Anglong.

(He / She is requested to inform a the Grade-ff & fff
Judicial Officerc under his/her control about this Notification)

23. The Joint Registrar ( ), Gauhati High Court,
Guwahati.
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24. The Director, Law Research Institute, Gauhati High Couft, Guwahati.
25. The Research Officer, .ludicial Academy, Assam.

(She is requested to place this Notifiation before the
Hon'ble Director, Judicial Academy, Assam).

26. The Deputy Registrar ( ), Gauhati High Court,

Guwahati.

27. The Asstt. Registrar ( ), Gauhati High Court,

Guwahati.
28. The Project Manager, Gauhati High Court, Guwahati.

(He is rqueshd b upload this Notification in the website
of Gauhati High Court).

29. The Librarian-cum-Research Officer, Gauhati High Couft, Guwahatl.

30. The P.S. to Hon'ble Mr. / Mrs. Justice _,
Judge, Gauhati High Court, Guwahati.

31. The Administrative Offcer (Judicial),

Gauhati High Court, Guwahatl.

32. The C.A. to the Registrar General, Gauhati High Court, Guwahati.

r\$n'q1ot
6r\
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TI{E GAUHATI HIGH GOURT
(I-IIGH COURT OF ASSAM, NAGALAND, MIZORAM AND AIiUNACHAL

PRADESH)

OIlDEllNo.2{
ttatett cuwanJtt, itreZrnplr zot r

ln supersesslon of all prevlou8 orders, tho Hon'hle Gauhati High

Court has be€rr pleased to lntrocluce the followlng Actlon Plan for rsducllon ln

pandency of flve years and longer pendlng casea, for lhe perlod with effect

from 01.05.2013 to 31.12.20 { 3.

A.EoE_TIIp_9oUBI9_o_r,p-IElrusr-&*cE_pSI9I{,p._J!qSEgl}l!p
ADDITIO'{AL DISTRICT & SDSSIONS JUDGDS

All live years and lonller pendirrg cases shall be tJisprrscd
of befr.rre the end of the Action Plarr, givin6l top llriority
ottd ltolrling drry-to-tllry trial, Flearing of st-tclr r:ascs slrall
rrot ordilarily be atljournecl bcyontl fifteen days.

All the cgses of Urr<lel Trial l'iisoner-s (UTPs), wherc t.he
tlTl'is in cr,stody for more than two ycars and where
charge sheet have been filed shnll tre clisposed ol lrolding
dav-to-day trial. All such cases shall be iderrtificd
lor rwith, nnd a report of suclr casr:s shall be forrvardccl
to the l-l0r'l'Lrle lligh C:ourt.

All C}irninal Appcals pcncling for morc thau otte ;'ear attcl
dll Crirninal Revisiorrs perrrJing fol rrc.rc I h{n six rnotrl hs
shall bc disposerl 6f, hokling day-krdoy trial. l:efcrrc the
end of the Actiorr Plarl.

Itevision petitiorls filetl c'hallcrrging order passecl itt
$ection 125 Cr.P.C. proceeclings, guarcliatrship pctitions
ancl pet.itions scel<ing crtstody trfchilclren slrall nlu'avs tre

dispQsed of withiti a 1:eliorl six ntr)tlthsr f'ronl ttre tlutc of
filing,

B. FOR ',rHD COURTS Or CruIr, JUDGE / MUNSIFF /
JUDICIAL MAGISTRATD

Civil Cr:ults sha.ll clisposc of all fivc ycars attrl longet'
pcnding -<trits, executiotr petil.iolrs, tnisr:cllalteous cttscs
etc., ancl the Juriicial Magistlates shall dispr:sc ol all five
vears alld louger 1:ending cascs bclirre the entl o[ ttre
Action PlaIr.

3

4

1.

2. All c&ses o[ lJnr:ler Trial Prisoners, whcre tlre accuscd is

in jutlicial ctrstocly ftrr ntore than sk rrrorrtJrs, shall lie

disposetl of within the nexl t.lll"ee monlhs

Jirclicial Mag,istrates dealing with Nl Act. ca$es shall
.lispose of ati fi.ve vcnr:i attd longcr perrrling cases, i[;rtry,
witirin tl're rrexl. llriec lnotrltts fln(l shnll ;rlways dispos': <rf

such cases ivithin a period of sjx rtrr:rrtlts {i'r:m the dtrle of
institllti0n.

3



4

6

7

e

Judicial Magistr&tes must depoed of all petitiorrs file'd

under Scction 125 Cr.l'.C r*'ithiir a periocl'of six rnonllrs,
from the date of the filing.

The presiclirrg officers of civil courls nrLlst clisPose of
Caveat filerl under secticifl 148-4 CPC within the

stipulated period of ninety daYs.

Juclicial Magistrates sha.ll not pass order for further
remand of accusecl in judicial crlstody mechanlcally'

Before passing an otder [or ftrtther remalrd, the Judicial

Magistrate Shall see that if the perkrd of rleLention alreacly

unclergone is longer than the probable punisliment,

which nray be given on convictiotl, in the facts and

circumstance$ ()f a particular case. lnstedd of remaniling

agairr tojudicial custocly, the accused shal[ be released'

Juclicial Magisl.rates shall dispose of all one-.vear ulcl pctty

cases holding lok adalat/holiclay cr)u.t't within thc next'

three months. The Ju<licia! Ollicers shall reso,:t to the

provi.sions of Section 258 Cr.P.C. for clisposirrg r:f srtch

cases.

In approprjate cases, the criminal cortrts shall reiort to
tlre provisions of Section 309 Cr.t'.C. and see that the

"r,q,iiry 
o, lrials are cotrclucled .expeditiously Thc Cotlrts

shall not gfant adiournments eithel' !o the defcnse or tr:

the prosecution wltetrever suoh prayer is n'rade Even if he.

adjoumment is.granted; necessalJ cost s-hall be' awarded

tc, the' other party lll fit and apFropriate cases, no

a{iournmcnt s}rall be grante.d and the procecrlings oliall

be stopped.

c 9BEprAL JUDG CBI COU /8PECI rrUDGERTSI

csuBLACCA$.

At least litteen olclest pencling cases under the Prcventiol'l

o[ Corruption Act shall be disposed o[ by each court'

D. nrqrqB-agglpE.{T J&aoEs rRIauIA!'S

Judicjal Otliccrs working e'tclusively in such trihunals

"frrff 
rJispose ot all live years and longer pending cases'

'l'[re Presiding Offtceis 'shalt ensrrre submis*iorr of

Ascldo[t tnformntlon Report by the Police as per the

direction of the l{on'ble Supreme Court' '

For rnaklng thc Juttlclal ryatem froe oj 1"".y"1:: and longer

p."dt;; .;;;;, ait it e"uuatctat bmcors shall trv to dlrpore of the

iorr yJ"r" 
"oil 

loog". pendlne cagea tefore tlre period of Actlon

plon !o that the aame *.v 
"o? 

.ae to tt u back log of old pendlng

"iii" ;t-irrt t;d of the Actlon'Plan'

r1l1 the Jrrdlclal Oftlcer shall
ponrllng sas6 6n eaeh worklug dny'



i)

F'uatler, ell tho Judlslal Oficers lhall a.dhoro to the
followlng dlrectlorrs:-

Cases, invoh'itrg aocial concenl, shall be ireal'etl .as -a
speciai. categlry, and shall be put on fast track in order tc)

tlispose of such cases speedily, holdioS (lay-to-(lav trint'

.ln every caee where there is a victim, the Cor:rt shall
srant lntcrim comDetrsation to the victim as per the

firovision of section 357A of Lhe Cr:P.c., irrespccl'ive of

ifrr'fa"t whether the accueed has comnlitted tlir: alleged

ciime or not. If therc is a victim of' a :cli'mq, ill'tetini
comDensatiott shall be grantcd to the victirn by the cottrt,
*.ri if the victim files no petition scckirlg intcrim
compensati(rn. Order granting fina.l r-ontpenoation As per

the Scheme formulatcd bv tl'}e State Governnrent urlder
Section 357A CII.P.C., shall bc passed at the tinre of
disposal of the case.

$raekly inspbctioh of Civil a?id Crirnindl Nazarat" be nlade

trv the resr:ective Judge-in-chol3e to ascertain lirnely

sefvice of :proc.ss and Shall sut)mit rcPort to tlle

co(cernsd Distr:ict & Sessions Judge.

Everv DisLrict & $'essions Judge ehotl hotd rneeting every

a"u *t' OS.gO A.M, for l5/20 ntinutes with the "'lttdicial
orfi.e.s or the dtstrict The District & S'essions Jrrdges

shall suide the Judicial Officers wi(hirr thcir jr"rrisdicUon'

i. i""I"t"" the qualitative alld quarrtitative output of the

officers.

lv)'

ii)

v)

vil

vii)

1'he District & Sessions .Iurlges ahd the Chir:f Jr'rdicial

Macistrates shall holcl nTcetitrgs with the stT 
'T 

ol" their

ofliles once in a month aud evaluatc t}eir perlbrntant:e

iiJ 
-"rrJi 

,rnotivate them to work sitrcerely so thnt tlic
Courts can tlischarge their duties effecrively'

The Distribt & Scssions Juclges shalt hold nronthlv

inectitrs wtth the Deputy Cornrnissioners and lfie
irr..rii*rra* of' Folice of their rcspit:tive districts for

ilil;i;;,h. iustice <lclivery systcrn The t'istrict,&'
Sessions 

".Judces 
shall turrrish the list of the cRscs' wrtn

,il";;;; oi"tlr* 
"ot ".tn.d 

policc stotions' s'he 'e the

.r..r..*"* have not been served llr tlle ne'it rnonthly

fiJ.*"-l ,r* oi"titL a sessions Judges sha'll obtain

ia;;;a1l ;;, th;. District Policb Authorilies 
"b"-ul, !h:

aCtion tal<cn reiating to the service of proccsec'* o' t11,1:

"".." t"tito"tirn oi which were givetr in the Prevlou8

month. The mittdtes of the' nreeting shnll. be nrRintnrr,lelr ln

a seoarate registfr' copy of whieh shall bc lollvar'te(l l'o

'ir" {"g,"tiy, iithit o''t" *e"ek therea{ter'

nffort shall be made by all thc Jtrdicinl C)flrcrrs to hx

ti'r""" 
"ti*inuf 

casis, wlieie the I'O or tJ:e M O is samc'

,r- tt't" "u*t day, .so that their: evidences can be rccordeo

i- nne rlav nnd if thc case has 1'r: bc adjourned due .to
I,Ji,;"IJ"#;;;; ih" control of the court o1 

.,t!1e

phrties dr the advocates, on ihe next duv The |)cmsibtlity

5i"'i'^"t,ii,riji il i.<l' ui'a the M o o, R Partiiulsr day

*tra.ll be otpiorect,

,",'



viiil Care shottlcl be taken by thc Jtrclicial Oltlcers not lo

".gi".t-,,tfi"i 
cases while making extra eftort' lbt disposol

of the old Pending cases'

ix) 'ilr" Ct i.t Jrrclicial MagistrRles/'Iuclicial MagistrAtes shal:l

mai<e upe";al effort to colnnlit all Sessions tfiable c{rses

intmediatelY.

xl A statemellt of the disposal of such cascs in consolideted"t ;;;;,--.J ;* the lasi dav of cverv rnontt' 
-shall 

be

iui*ira"a to the Hr;n'ble I'ligh Court bcfore the 7th of (he

fotlowing motrth.

xil Fot' achieving the target set forth above' every Judioial

biii*i-"rr"ir't.aw up their own action plan taldng irlto

criirsicteration the iacts ancl circumstances of their

respective courts/ :stations'

xiil To evaluate the achlovementr mado durtng the
^t't ;-"";h;-;;-Mtv, u,,"u and July, a moetl'g wlth the

ol"t.ltt & Blsgtonr Judgos and Chlef Judlatnl

il"gi"i*.* *itt tu lr.ta on io'oe'zore' ln the G uhatt

Hlgh Court.

BY Onler,

f4q.t"'
BEgIS:rrAB-GU9li

Morto No- HC vl - o2t2o12t188 lstt, Dated: 24'A4'2013

Copy to:
1.
2-
3.'
4.

6
7.

o
10.
1-1.

12.
113,

14.
15.
16.

17.

14n

,8.
1S.
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I

THE GAUHATI HIGH COURT AT GUI'IIAHATi
(THE I.{IGH COURT OF ASSAM, NAGAUNTT, MIZORAI',I AND ARUNACI{A|. PRADESH)

ORDER NO.24TA)
oateo c ifriiiffi)6n-iGy, zorz

In mnunuation oF Oder No. 24 ddled 246 April, 2013, the Hontle cauhatl lJtgh Cou{

has been pleased to dliect thal. until further orders, Or.ler No. 24 notlfled ofi 24- O+2O13

v6iJld be the Anrrual Pian. (i.e., from ln of January to the 31n of December of eact yeat') for

zero pendency of 5 years or more old pending cases and the target date for disposal ol' all 5

years or morc old pending cases shall be 31't December-of the respective ,€ar,'

Except the clarification heiein above, Order No. 24 daled 24"04-2073 is to be mr,rplied

r"/ith.

By OrdeL
Sd/- A. AJitsaria

&LG*I.S.IMILQ=U:LLJ
/STTI Dated: 2O,O5, 7Q,17

Copy tr;

1. The Registrar (Vi9.fAdmn./Estt.), Gauhatl High Court, Guwahati.

2. the Regisharrum-Principat Secretnry to l-lon'ble the Chief lustice, Gauhati lligh Coud,

Guwahatl,
3. The loint Reglstrar, Gauhati Hiqh Couft, Guwahati.

4. The Dlstrict & Sesslons Judge,---- District, Assam. lle'/she is

requested to clrcu,ate the order amongst all lutilcial Officers under hls/her Judgeship.

5. 'lhe Speclal ludge, Assam, Guwahati,

6. The Special Judge, CBI, Assam, Guwahati.

7. The Special ludge, Addl. CtlI Court'l,ll,lll/ Assam, Guwahati.

8. The Judge, Designated Court, Assam; Girwahati.

9. The Prlnclpal Judge, Fanrily Court No. I, II, KarnruD (M), Guwahati'

10. The Princlpal ludge,. Family cotrrt, Cachar, Siichar /Barpeta

.11. The Presldlng Omcer/Member, MACI'l,II,llI Kamrup (M), Guwahati'

12.The Me,nber, MACT, Naqaon/ Nalbari / BaDeta/ Dhubri / silchar, cachar/ Goalpara /

Sonltpur

-13. Tlte Presidlng OFficer, Labour Court, Kamrup (M), Guwahati / Dib[uqa[h'

ia. f'ne. nreslatrig offlcer, lnduskial Tribunal, Kamrup (M), Guwahati / Cachar' Silchar/

Dibrugarh.

15.The 
-Reqistrar, 

Gauhatl High Court, Kohinra Bench, Kohima / Aiiawl Bench' Ai2awl /
Itanagar Bench, Naharlagun.

*. il;;i,;*;;;atvst, ealuhati llisll Court, Guwahati l'1e is directed to upload the above

order in the Hlgh Court Website,

17.The P.s. to llontle Mr'/Mrs Justice

MenroNo. Hc.vt-oilzoLal 54 - Vl

Court, Guwahati'

18. Ttle C.A. to the lleqistiar General, Gauhati lligh Court' Gun'ahati

-- :-. - .--, Gauhatl t"ligh

{l- z'a '5' t4
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